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THE INSURANCE (AMENDMENT) ACT, 1965 =
‘No. 32 oF 1965 -
[29th September 1965]

An Act further to amend the Insurance Act, 1938.

Be it enacted by Palhament in the Slxteenth Year of the Repubhc
of Indxa as follows: — .

;&Tt 1. This Act may be called- the Insurance (Amendment) Act, 1965 -
m‘;ﬂd“ﬁ 2. In gection 3 of the Insulance Act 1938 -(hereinafter referred 4 of 1938.
EHE M O ,

seotion 8 0 2 the Prmczpal Act) ,—

(i) after sub-sectmn (2) the following aub~sect1ons shall be
mserted namely —

“(24) If, on rec¢;pt of an. apphcatzon for reglstratlo;n and %

aﬁter makmg such 1nqu1ry as he deems fit, the Controller is
satisﬁed dhat-—

(a) the financial condxtwn and the genexal characte,r
“of 'management df the applicant are sound;

(b) the volume of business likely to be avallable to,

and the capital structure and earmng prospects of ‘the }'
applicant will be adequate;

\
!
‘(c) the interests of the general public will be sery- ‘ !
ed if the certificate of registration is granted to the ap- \
plicant in respect of the elass or classes of insurance |
business specified in the application; and .
© (d) ‘the applicant has ‘complied with the prowsmns i

_of sections 2C, 5, 31A and 32 and has fulfilled all the

requirements of this section applicable to him,

the Controller may register the applicant as an insurer and
grant him a certificate of registration.

(2B) Where the Controller refuses registration, he shall :
record the reasons for such decision and shall furnish a i
. eopy thereof to the applicant. 1

348




Yol

, '[ACT 32 oF{365] Insurance (Amendment) 349

(2C) Any person aggrieved by the decision of the Con-

troller vefusing registration may, within thirty days - frofm @

the date on which a copy of the decision is received by him,
appeal to the Central Government.

(2D) The decision of the Central Government on such
appeal shall be final and shall not be questioned before any
court.”; :

(i) in sub-section (3), for the words “In the case of any

insurer having his principal place of busmess or domlclle out-

side India”, the following shall be substituted, namely:—
“Notwithstariding anything contained in sib-section

(24), in the case of any insurer having his principal pnlaete‘= ;

of business or domicile outs1de India”;

7 (i) subrsection (6) shall be omltted

‘8. In section 110 of the principal Apt in clause (a) of sub-sectiQn

(1) the words “refusmg to register, or” shall he omltted

-Amend- k
“Tnent of

sechon 110,




